Yidhan Sabha Business
_File No. MPP-A(4)-11/2008-11

Government of Himachal Pradesh,
Department of MPP & Power.
Ao e ok ok ok ok ok
From
Sujan Singh Pathania,
MPP & Power Minister,
Himachal Pradesh.

Y s
he Secretary,

Himachal Pradesh Vidhan Sabha,
Shimla-171004.

'Dated : Shimla-2, the {6 December, 2016

Subject:- Notice regarding introducing of Himachal Pradesh Electricity
(Duty) Amendment Bill, 2016 in the Vidhan Sabha.
Sir,

I'have a honour to give notice of my intention to introduce the
Himachal Pradesh Electricity (Duty) Amendment Bill, 2016 pertaining to
MPP and Power Department.

Three authenticate copies of the Bill alongwith three copies
up-to-date copies of the Principal Act are sent herewith. The
recommendations of H.E. the Governor of Himachal Pradesh to intoduce
the aforesaid Bill in the Himachal Pradesh Vidhan has been obtained on the
concerned departmental file.

Yours faithfully,

(Sujan gin of ga{t‘ﬂaﬁ%)

Endst. No. As above, Dated: Shimla-02 December, 2016
Copy is forwarded to the following for information and necessary action:-
1. The Secretary (GAD) to the Governemnt of Himachal Pradesh,
Shimla-02.
2. The LR-cum-Principal Secretary (Law) to the Government of
Himachal Pradesh, Shimla-02.

Special Secénry (Power) to the
Government of Himachal Pradesh
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AUTHORITATIVE ENGLISH TEXT

Bill No. 23 of 2016

HIMACHAL PRADESH ELECTRICITY (DUTY) AMENDMENT
Bill, 2016

(AS INTRODUCTION ELECETRICITY DUTY IN THE LEGISLATURE ASSEMBLY)



HIMACHAL PRADESH ELECTRICITY (DUTY) AMENDMENT
Bill, 2016
ARRANGMENT OF CLAUSES
Clauses :

1. Short title.
2. Amendment of section 3.



Bill No. 23 of 2016
THE HIMACHAL PRADESH ELECTRICITY (DUTY) AMENDMENT BILL, 2016
(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Electricity (Duty) Act, 2009 (Act
No 13 of 2009).

BE it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-seventh Year of the Republic of India as follows:-

Short title.
1. This Act may be called the Himachal Pradesh Electricity (Duty)
Amendment Act, 2016.
Amendment
of Section 3.

2. In section 3 of the Himachal Pradesh Electricity (Duty) Act, 2009, in
sub-section (1), after clause (xi), the following clause shall be
inserted, namely:-

“(xii) Consumers availing short term open access facility and
availing power from Indian Energy Exchange (IEX)
electricity duty per Kwh - @51 paise”.



STATEMENT OF OBJECTS AND REASONS

Section 3 of the Electricity Duty Act, 2009 provides for levy of
electricity duty on consumption or supply of energy in the manner specified therein, but
in case of consumers availing short term open access facility and availing power from
Indian Energy Exchange (IEX) the computation of electricity duty is not feasible in
percentage terms as the IEX rates varies from day to day basis and many times in the
same day over different time slots resulting into loss of revenue to the State
Exchequer. Thus, in order to overcome this problem, it has been decided to levy
electricity duty on the consumers availing short term open access facility and availing
power from Indian Energy Exchange (IEX) at a fixed rate @ 51 paise per Kwh instead
of percentage terms by making suitable amendments in the Act. This has necessitated
amendment in the Act ibid.

This Bill seeks to achieve the aforesaid objective.

(SUJAN SINGH PATHANIA)
Minister in-charge
DHARAMSHALA
The 16™ December, 2016



FINANCIAL MEMORANDUM

The provisions of the Bill when enacted will provide for levy of electricity
duty @ 51 paise per Kwh on the consumers availing short term open access facility
and availing power from Indian Energy Exchange (IEX).

MEMORANDUM REGARDING DELEGATED LEGISLATION

-NIL-

RECOMMENDATION OF THE GOVERNOR UNDER ARTICLE 207 OF THE
CONSTITUTION OF INDIA
(MPP& POWER DEPARTMENT File No. MPP-A(4)-11/2008-Il)

The Governor of Himachal Pradesh having been informed of the subject
matter of Himachal Pradesh Electricity (Duty) Amendment Bill, 2016, recommends
under article 207 of the Constitution of India, the introduction and consideration of the
said Bill by the Legislative Assembly.



HIMACHAL PRADESH ELECTRICITY (DUTY) (FIRST) AMENDMENT
Bill, 2016

Bill

further to amend Himachal Pradesh Electricity (Duty) Act, 2009 (Act No. 13 of 2009)

SUJAN SINGH PATHANIA
Minister in-charge

(DR. BALDEV SINGH)
Principal Secretary (Law).

DHARAMSHALA
The 16" DECEMBER, 2016.



EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH ELECTRICITY
(DUTY) ACT 2009 (ACT NO. 13 OF 2009) LIKELY TO BE AFFECTED BY THIS
AMENDMENT BILL.

Section:

3. Levy of electricity duty on consumption or supply of energy—(1) There shall be
levied and paid to the State Government on the energy, generated from any
source, consumed by the Board, any licensee, electricity trader or generating
company or supplied by the Board, such licensee, trader or company to the
consumer, a duty to be called the electricity duty, in the following manner, namely:

(i domestic consumers @3%,
(i) non domestic non commercial consumers @3%,
(iii)  agricultural/irrigation or allied activities supply consumers ~ @10%,
(iv) commercial consumers @8%,
(v)  industrial consumers:

(a) small industrial consumers @9%,

(b) medium and large industrial consumers @13%,
(vi)  water pumping supply consumers @10%’
(vii) bulk supply consumers @10%,
(viii) street lighting supply consumer @10%,
(ix) temporary metered supply consumers @4%,
(x)  other category of consumers not covered under clauses

(i) to (ix) above @10% and,

(xi)  In case of electricity energy generated by diesel
generating sets (or by what so ever mode)
for use of construction of power projects or
captive/standby for own consumption by the licensee
or consumer, electricity duty per unit @30 paise:

Provided that the percentage mentioned against each categories shall be
applicable on energy charges only (excluding meter rent, service charges etc.)

(2) Nothing in section 3 shall apply to the consumption or sale or Start
electricity which is-

(a) consumed by the Government of India, State Government or sold to the
Government of India or other Government(s) within the territories of Indian
Union for consumption or sale by that Government or other utilities engaged in
power sector: or



(b) consumed in the construction, maintenance or operation of any railway by the
Government of India or a railway company operating that railway, or sold to that
Government or any such railway company for consumption for consumption in
the construction, maintenance or operation of any railway; or

(c) consumed by the licensee or by consumer generating energy for their own
consumption; provided the capacity of generator does not exceed 10 KW

(3) For the purpose of computing the electricity duty, the consumption shown by the
meter, starting after the first meter reading date, after the issuance of the
notification under sub-section (1) of section3 shall be taken into account.



